Papers Laid

(1) A copy each of the following
) (Hinds and English mp‘dm
under sub-secuon (1) of section
619A of the Crmpames Act, 1956 =

(1) Review by the Government on the
working of the Karnataka Agro
Industries Corporation Limuted,
Bangalore, for the year 1974 75

{u) Annual Report of the Karnataka
Agro Industries Corporation L
mited Bangalore for the year
1974-75 along with the Audited
A and the co of the

Comptroller and Auditor General

thercon

(2) A statement (Ilindi and Enghsh
versions) showing reasons for
delay 1n laying the above papers

{Placed s hbrary See N> 1T 975/771

(3) A copy of the Rice and Paddy
(Southcrn Zone) Movement C n
trol (Amendment) Order 1977
(Hind1 and Fnghsh versi ms) pub
hished 1in Notification N» S O
2390 1n Gazette of India dated
the 3oth July 1977 under sub
section (6) of secusn 3 of the
Essential Commodities Act 1955

{Placed wn lLibrary Sec N 1T 976/77]

SHRI HARI VISHNU KAMA1H
{Hoshangabad) I wall take up all these
together  In regard to item (3) mn the
last part «f 1t it has bun sad Tw
statementsshowingrewonsf rddw  »
The House has g t used t this sub item
“Reasons for delav® It has been a duly
feature during the wh le sess1 n practi
cally I would hike to request you to
mveadirectivet the Parhamentary Com
muttee onthe Papers Laid on the lable,
and fthey should be eﬂ) wered t
summon or mnvite former Mimster of the

TV ver the delay
gu been due to rermussness n the part
of the predecessor Government
Therefore, the comm ttee <hould have
powers to invite the Mimsters of the pre-
vious government who might have been
responsible for this delay and your kind
directive 1n this regard will be helpful

In Item No §, you will kindly see that
sub-stem (1) refers to corrections 1n Sche-
dule IV of the Delimitation of Parhamen-
tary and Assembly Constituencies Order
1976, 1n respect of the State of Assam
Is there more 1n it than meets the eye?
Are Assam Assembly efections contempla-
ted, and 1n the offing 111 the near future?
That is one qustion I would like to ask

SRAVANA 17, 1899 (SAKA)
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With regard to sub-item (2)—Law
Commissions Report, I believe the Law
Commussion’s term Or tenure 1s comitig
toanend Iwould like the Law Minister
to tell us whether there would be a new
Law Comr misuion or will the present one
be re-consiituted I would like to have an
assurance from the Minister that the
Charrman of the Law Co>mmussion Justice
Gajendragadkar who used to ~toutly
defend the internal emergency with a
Zeal worthy of a better cause would Ro:
berc appuinted and he should be repl

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SHRI
SHANIIBHUSHAN) So far as the
Law Commissioms concerned I

MR SPLAKER It camnot be a
%di;te You please lay your paper on the
able

NOTIFICATION UNDFR REPRESENTATION
OF THF PrOrIF Ac1 Sixmy THIRD AND
S1XTy FOURTR RLPORTS OF LAW COVMIS~
SION AND DrAFT ORDER UNDFR CoOM
PANIFS AcT re NSIC LT

THE MINISTFR OF 1 AW JUSTICE
COMPANY AFRFAIRS (SHRI1
SHANTI BHIUSHAN) I bes, to lay
on the Table —

(1) A copy of Notification No § O §61
(®) a{lﬂdl and Fnglish versions)
published 1n Gasette ot India
dated the 1s5th July, 1977 under
sub section (2) of scct1 n g of the
Representation of the Pecple Act
1950 making certain correct on in
Schedule I'{y of the Delimitation
f Paurllamentary and As embls
Constitucnctes Order 1976 1n
respcet of the Statc of Avsam
[Placed n bbrary Ses No LT-

977/77]

(2) (1) A copy of the Sixty Third Re-

port (Hind: and I nghish versions)

f the Taw Co mm «sicn on the
Interest Act 1839

(1) A statement (Hindi and Inglish
versions) showing rcasons for jey-
mg the abive Report

ind1 and English aer-
sions) of the Law Commuission on
the Suppression of Immoral Tya-
ffic1n Women and Girls Act 195§

(1) A statement (Hindi and Enghsh
versions) showing reasons for delay
in laying the above Report

[Placed in hbrary Ses No LT91§{77]

4) A copy of Draft Order No ~ 33/46
¢ 75-0Lm(mwmm-3hlénf

(3'(1) A copy of the Sixt Fourth
Report (H



7 Papers Lawd

sions) to be rssued under sub-
section (4) ot section 81 of the
Compames Act, 1956, regarding
approval of the Central Govern-
ment to conversion 1nto equity
share capital part of loan of M/s
National Small Industnes Cor-
poration Limited under sub-
Rection (6) of section 81 of the
said Act {Placed sn Bbrary See
No LT-979/77

CERTIFIFD ACCOUNTS AND AUDIT RFPORT
OF INDIAN INSFITUTE OF TFCHNOLOGY
KANPUR, FOR 1974 75 AND STATEMEN1S

THE MINISTIR OT" PARI TAMFN-
TARY AFFAIRS AND LABOUR(SHRI
RAVINDRA VARMA) On behalf of
D1 Pratp Chandra  Chunder, I begto
lay on the Table—

(1) A copy of the Certificd Accounts
of the Indwan Institute of Iechno-
logy, Kanpur for the year 1974-75
along with the Audit Report there -
on under sub scetior (4) of sec
tion 23 of the Institutes of Tech
mology Act 1961

(2) A statement (10 ndi and English
ver 1on ) oxplaiming the reasorns for
not laying simultancously the
Hindi ve <1cn of the abovc paper

(3) A statement (Hindi and Inglish
version )showing reasons fr deley
in laying the paper mentioned at
1t m(1) [Placed n hbrarv Secc
No LT-980/77]

NOTIFICATION UNDLR INDIAN RAILWAYS
Acr

SHRI RAVINDRA VARMA On
behalf of the Minister of Railway (Skn
Madhu Dandavate), I beg w0 lay
on the Tible a copy of Nouficatun N
5 O 2362 (Hind1 and Faghish veisions)
published 1n Gazette of India dated the
23rd July, 1977 1ssued under sub- cction
(2) of section 56(B) of the Indian Rail-
ways Act, 1800 [Placed m hibrary See
No LT-981/77}

TBA (AMPNDMENT) RULES 1977 AND
REVIEW AND ANNUAL RrroRT OF TBA
TRADING CORPORATION OF INDIA LTD

THE MINISTER OF COMMFRCE
AND CIVIL SUPPLIES AND CO-
OPERATION (SHRI MOHAN DHA-
RIA) I beg tolay onthe Table—

(1) A copy of the Tea (Amefidment
Rules, 1977 (Hindi and Enghs!
venlomzlpubhshed 1n Notification
No GSR 921 in Gazette of India
dated the 24th June, 1977, under
sub-section (3) of section 49 of the
Tea Act, :ggs {Placed sn hbrary
See N L'T-982/77]

AUGUST 8, 1977
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(2) A copy each of the following papers
(Hindi and English  vercions)
under sub-section (1) of section
619A of the Companies Act, 1956

(1) Review by the Government on
the working of the Tea Trading
Corporatton of India Limited,
Calcutta, for the year 1975-76

(11) Annual Report of the 1ea Trading
Corporation, of India Limuted,
Calcutta, tor the year 1975-76
along with the Audited Accunts,
and (he ¢ ynments of the Comp
trolierand Auditor General there-
n [Placed inlibrary SeeN LT~
983 77]

ANNtAr RiPor1s oF RUBBLR TPOARD
AND CARDAMOM BOAID FOR T ¢ § ©

SIHIRI MOHAN DHARIA 1begtolay

(1) Acvpyofth Amual Report (Hinds
and Faglich ve fions) ¢n the acti-
vitie of the Rubber Board for the
vewr 1975 76 [Plzcc 1w il rary See
N» LT 984 77]

(2) A o py of the Annual Report (F1adt
milngl hver 1on )onthe work
g «t the Cardamom  Boar i,
C chin for the year 1975 76
[Pliced in hbrary See N LT obs/

/

REPORTS UNDFR ARFILIF 151 OF THE
CONSTIILIION AND NOTIICATION UN-
DER CINIRAL [ACISIS AND SALT ACT

THI MINISTER OF FINANCE AND
REVENUL AND BANKING (SHRI
H M PATFL) T beg to lay on the
Table—

(1) A copy cach of the following
Reports (Hindi and Lnglish ver-
stons) under article 151 of the
ConsLitution—

(1) Report of the Comptroller and
Auditor (seneral of India for the
yew [976—Union Government
(Commerc al)—Part  VI—DPraga
Tools Lamited  [Placed sn ibrary
See N> LT-986/771

(11) Report of the Comptroller and
Auditor Gen~ al of India for the
vear 1977—Urior Government
(Commercial)—Part I—Introduc-
tion [Placed sn hbrary, See No
LT-987/77).

(2) A copy of the Central Excise (Esgh-
teenth Amerdment) Rules, 1977
(Hind) and English version.) &ub—
lished 1in Noufication No, GSR
1008 in Gazette of India dated the
3oth July 1977, under sub-section
(2) of section 38 of the Central
Bxcises and Salt Act 19448
{Placed 1n hibrary. See No LT-988¢



